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Original Application No: 445/91
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DATE OF DECISION: 11.8.94

Bharatiya Tapal Rojandar Karmacharipgtitioner
Sangh Tepresenteéd by the
Secretery and 82 others _
¢ Advocate for the Petitionars

______ Dihmgr,gr.._ﬁgr@_r;c‘_ﬂl_i-u_________;__ma.R ient
Department of Posts and others esponaen

) Shri P . FPradhan . Advocate fbr the Respondeht(s)

Thé Hon’ble Shri Bﬁ.éj- Hegde Member (J)

The Hon’bte Shri M.R., Kolhatkar, Member (A)

1. To be referred to the Repcrter or not ? X

2. Whether it neseds to be circulated to other Benches of X
the Tribunal ?
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Bharatxya Tapal Rojandar Karmachari
Sangh reprpsented by the General
Secretary 3hri R.S. Sawant

and 82 others,

V/s.

Director Genreral,
Denartment of Posts,
New Delhi.

Chief Post Master Genersal
Maharashtra Circle,
Bombay,

Postmaster General
Bombay Region, Bombay

Senior Superintendent of
Post Offices, Thane Central

«e. Applicants,

Digision, Thane, ..+ Respondents,

CORAM: Hon'ble Shri B.S. Hegde, Member (J)

Hon'ble Shri M.R. Kolhatkar, Member (A)
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Shri R.S. Sawant
on behalf of the
Applicants,

Shri P.M.Pradhan, counsel
for the respondents,

ORAL JUDGEMENT

{ Per Shri B.S. Hegde, Member (J){

Dated: 11.,8.94

(Pursuant to the directions of the

Tribunal +the applicants have filed M.P.

stating

that out of 83 applicants 26 applicants have hesn

passed the examination held on 25.8,91 snd they are

%%Lpffffpow reqularised. Balance 46 applicents in annexure B

were not alliowed to aoppesr for the examination

held on 25.8.91 on either of the grounds as shown

in the M,P. In the circumstances, the applicants

have prayed that the services_ mdy be regularised

subject to the conditions laid down in OA 79/87 and

269/37 by ordeér dated 12.2,92 wherein the Tribunal

has steted that the resulis of the examination which
' A
has already taken place be declared and those who
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have passed in the examinati on may be regularised.
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ﬂ?f?-Yhose who have failed in the examination g%%i
mey be given yet another opportunity to appear

for the examinetion end so long as they are not
given another chance their services will not be
terminated. Wiih:ﬁﬁéié observations the OAs were
disposed of, He further draws our attention to
Annexure 'C' stating that out of 1O gpplicants

7 applicants fail;d in the examinstion j they were
to be given one more chgnce to appear for the
examination Y €ill. E}E@a f};ﬁi{@s;@gy;!iét

be terminated, So far &s.the other three applicants
are concerned they have not filled up the examinstion
form, They may be given two opportunities to

appear for the examination as was given to others.
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In the light of the above the OA

is disposed of.
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